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original application no. 855 of 2004.

Hon'ble Mr. a.K. Bhatnagar, Member-J
Hon'ble Mr, S.C. Chaube M&Iﬂb&r- |

Gopal Hari Tewari,

MES/210135, surveyor of works (Retired),
R/0 119 B Block, shyam Nagar,
Kanpur-208013 (UP).

¢ss Applicant

By Aadv : Sri Ritvik Updhayaya

VERGSUS

1. Union of India through secretary, s
Minlstry of Defence, Govt., of India,

New Delhi,

2a Engineer-in-chief,
E-in=~C's Branch, Kashmir House,
co-0Ord & Pers. Directorate/EIB,
Army Headgquarters, DHQ,
PO-New Délhi-110001. e

s s+ Respondents

By Adv : sri s. singh
CRDER

K. Bhatnagar, Ju.

o

By this OaA, filed under Section 19 of the A.T. AcCt,
1985, the applicant has prayed for direction to the respondents
to extend the operation of the review DPC panel for promot ion
for the year 1993-94 till iLhe matter of the applicant is
satisfactorily resolved in his ffwour and to grant all notional
promotions upto the the post of senior surveyor of works (Ssw)
w.e,f. the dates on which they were legally due to the applicant

together will all conseguentila monetary benefits, increments
und alsgo to revise the pension of the applicant with all
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mnuquﬁtiaﬂlhﬂaﬁ’its including gr:
pension etc. ttnéuthﬁ.‘ with ndmiuﬂ.ﬂafitn
to paid to the applicant.

25 The hrief facts of the case ' 'r__-at the a@pﬁ .; Hr,\.:.l._‘

appointed as superintendent B/R Grade II in tue M.tlitiz‘ ..4

Engineering Services (MES) on 25.02.1963, He got retired
on 30.06.2002 as supervisor of wroks in the Office of CWE

Kanpur, The grievance of the applicant is that a review

DPC panel was released by the department in the year 1992-93
and 1993-94 by implementing the judgmnents of different Benches

of central Adninistrative Tribunal, for promotion of PA. Grade I

to the Grade of aAssistant survevor of works (Asw)in the MES £
bearing the name of the applicant at sl no. 2 of the release,

but he was never informed of such placement by the department.

3. Learned counsel for thne applicant suhmi}l_;te:l yzat he has
filed a representatlion dated 18.09.2003 addressed /Enginecer=-in-
chief, E in C's Branch, army Headguarters, DHQ, P.O. New Delhl i b e
followed by reminders dated 01.,11.2003 & 24.12,.,2003 for
redressal of his grievances. But no gction has so far been
taken by the respondents. Learned counsel fcr./zhe applicant
submitted that the applicant is a retirecrzr,.‘ ingtead of
entering into litigation, he would be satisfied, if his

representation so filed before respondent no., 2 is decided

a
by a reasoned and speaking order within/specified period.

4. We have heard learned cowmnsel for the parties,
considered theilr submigsionsg and perused recards and we are

of the view that this OA can be finally disposed of at the

admissions stage itself.yjtheut calling fer ceunter affidavi
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5. Fer the abeve the OA is dispesed of finally at the

admissien stage itself with a directien te respendent ne, 2/
Cempetent Autherity te decide the rapreaaﬂtntitn eof the applicant
dated 18,09,.2003 by a reasened and speaking erder within a

peried ef feur menths frem the date of receipt ef cepy of this
erder. Te facilitate the precess ef eirly hearing the applicant
may file a fresh and detalled representatien befere respendent

ne., 2/@empetent Autherity alengwith cepy ef this erder.,

6. There shall be ne erder as te gests,
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